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given in the    statement    attached    (See 

below). 

(c) and (d) The Establishment of new 
dispensaries depends inter-alia on the overall 
availability of resources and   the 

largest concentration of Central Government 
Servants without existing CGHS coverage, 
where needs can be catered for within the 
outl'ay for the current year and the VIITth 
Plan. The proposals are under examination. 

Statement 

 

 

Implementation    of    recommendation  of 

IV  Pay  Commission 

3847. DR. BALDEV PRAKASH: Will the 
Minister of 'HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the staff of the Govern^ ment-
fuitded Projects of the Family Planning 
AUociation of India,    New    Delhi 

Branch, still continue to get the III pay 
Commission scales of pay, and they have not 
been granted the admissible Stagnation 
Increment; 

(b) what are the reasons for not granting 
them nine instalments of addiitonal dearness 
allowance sanctioned by Government 
between 1st June, 1984 and 1st April,  1986; 
and 
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(c) by when the stagnation increment and 
arrears of additional D.A. are likely to be 
paid and the revised pay scales as 
recommended by the IV Pay Commission 
are likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SMT. D. K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. However, as 
the applicability of the III Pay Commission's 
pay scales to such staff has been held in 
objection by the Audit authorities, the 
stagnation increment could not be paid. 

(b) All the employees of Government 
funded Projects are in receipt of D.A./ 
A.D.A. sanctioned by Government upto and 
for   1-4-1986. 

(c) The matter regarding the stagnation 
increment, arrears of D.A. beyond 1-4-1986 
and admissibility of revised pay scales as per 
IV Pay Commission's recommendations is 
presently sub judice in the Delhi High Court. 

 

 


